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CEV TRaL ADWINISTRATIVE TRIBUWNAL PRINCIP oL BENOH
0.a.N0.571/99 with M,n.No.546/99
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New Dalhi: this the 474 day of June;1999%

HON 'BLE M Re Se-ReADIGE, VICE HAaTRIaN (a) .,.(J)
HON '8L E.MRS LAKSHIT SUmIN ATHAN,MEMBERI).

1. BICP Technical Officers Association
through their member Sh P K Dhar,
C/o BICP, 7th Floor, Lok Nayak Bhawan, Khan Market,
New Delhi 03 Applicant

2. Shri S.L. Diwan, S/0 Late Sh. J.1.. Diwan
aged about 57 years and residen| of )
D-11-75, Kaka Nagar, New Delh-3 and
working as Industrial Adviser (S&T),
Bureau of Industrial Costs and Prices,
Ministry of Industry, Deptt. of Industrial
Policy & Promotion, Lok Nayak Bhavan,
New Delhi-110003 .. Applicant

Sh. Yeshwant V. Telang, S/O Sh. v v Telang

aged about 45 years and resident of (- I

Sahyadri, 9A, [.p. Extension, Delhi-1 10092

and working as Director (S&T) in (he office

of Bureau of Industrial Costs & Prices,

Ministry of Industry, Deptt. of Industria

Policy & Promotion, Lok Nayak Bhavan,

New Delhi-3 . .. Applicant
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4. Sh. K.B. Thakur, S/o Sh, B.M. Thakur aged
about 37 years and resident of 73 I, Scctor 4,
R.K. Puram, New Delhi-22 and working as Dy.
Director (S&T) in the office of Bureay of
Industrial Costs and Prices, Ministry of
Industry, Deptt. of Industrial Policy & Promotion
Lok Nayak Bhavan, New Delhi-3 . Applicant

(sy Adwcate: shri Gyan Prakash )

Versus

1 Union of India; through Secretary,
Ministry of Industry, Deptt. of Industrial
‘Policy and Promotigh, Udyog Bhavan,
New Delhi. 01

2. . Bureau of Industrial Costs & Prices,

through Chairperson, o
7th floor, Lok Nayak Bhavan, Khan Market, New Delhi 03

3. Secretary, Deptt. of Personnel & Traming,
North Block, New Delhi 01,

4. Secretary, Deptt. of Expenditure,
Ministry of Finance, North Block,
New Delhi 01.

S. Secretary, Union Public Service
Commission, Shahajahan Road,

) - .
New Delhi |1 1 Respondents

(By AdVe Shri V,SeReKrishna)
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P rakash. and responden‘_ts.' counssel Shri VSR Krishnad

basis since 1995 while acco rding to DJP T's OMs dated

10.4.,89 and 13.5.’91.1t should be convened every yeare

4, . Ghri Kristna has in vited our attention to

‘that due to setting up of NPPA, the. Tariff mmission

and the liberalization and withdraual of the price

- oceur vacan01es. In the year 1995 on the basis of IusU
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;i:;plio»an.ts who belong to Buresuof Industrial
msts and Prices(81CP) Tednical Officers Asso ciation
soek a direction to hold annual DP C for pmmo'tion
to the posts of‘ Oirectof, IﬁdL‘JS'trial Advisef and

Chiaf advisers

2. o have heard epplicants' oounsel Shri Gyan

3l _shri Qzan p rakash has arguad at some length

that the respondents have not held D.P.C on annual

respondents? reply in which it has been stated

control system in respect of commodities, ths workload
of the Sureau had considerably reduced and the Gouts
had issued directions to the 81 to withhold action

mgaraing Filling up of tha existing and likely to

report a decision was taken that the.vacant posts in
BICP should not be. fillled up. till action uwas completed to
restructure 81cC P, Uldelzcifpﬂ;@mdated 12, 4.99 (mnexure=RIV
the 810 had been merged with Tar;.Ff‘ Oommission w.e.fe
1;4;99 ‘and hence BIC_ p -doas.not have any entity.‘

Filling up of posts, promotion stc. wuld thus depend

“on the '..Tari.f‘f‘ ommi ssion s requi rement ahd hence no

“remedy s3ainst the -grisvances of gpplicats in this Oa

lies with BICP. - - -
N\
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i ;5.' ) ériﬁiwan Préké'sﬁ has al so lf‘ile wiltten

_ submi ssion in which it has been gnp hasised that
gIC P an;:! Tari ff Commission are attached 0??1093'
of IndUSfry Ministry Respondent No.1 and a
di rection to hold DPC 1is to be issued to
Respondent No.1. It is also qnphasised that all the
applicant.s'ar.e Group 'a! Officers and their‘
appointing autho rity is President and it is the
M\inist.:ry who sanctions Group '3t post in its

attached offices and gi ves budgetary sanction stce _

6. : we have considered these submissions

carefullys

7. as mentioned ez rlie‘r; ‘. rBSOIL.J-tiOI'I‘ dated
12.4,99 marging BIC P with Tariff ommi ssion is
less than 2 months' old as of dated Para 4 of the
aforesaid resolution s't'ates that modalities with
respedt to tﬁe staffing of Tariff Commission

‘is=-a-vie the BICP would be wo rked out by a

— -

ommittee under the Chaimanship of aS & FA of Ministry

of Industry. Gs have no reasons to doubt that upon
completion of the exercise by the ommittes,
respondents will themeel ves initiate action
expeditiously to fill up the posts as per the
staffing pattem,in accordance with rul;:s and
instructionssd Mnsequent to the merger of BIC P with

Tari ff mmmission; ‘Ao direction can be issued to the

respondents to hold the DPC in regard to BI® alone.

8. The 0a is disposed of in tems of para 7

ahovee No mstse.
° k «\_/5‘{'@‘/.\/ I '
folds et Aoty
( MRS, LaKSHNT SWAMIN aATHAN ) (5o \'431‘617)
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